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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 2 q (o d2,29RG/LP Dated :?? .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abhishek Chopra
S/O Shri Dharamvir Chopra
RyO H.No 102, Sector 2, Trikuta Nagar, Tehsil Bahu, District Jammu

vide notification No.924 of 2022/RG/LP dated 27.07.2022 for a period of one Year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verifi(..,ation of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
souahlnless the absolute/final enrollment as an
Mvocate is ordered there before.

BeigE
ration

By Order fpy

(MohamMI Yasin
l{egistrar Administ

Dated:q .07.2025qoeel- (8 RG/LP

Copy

1

2
3.

forwarded to the: -

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi. . . I

aTLager'1 Government Press1 Srinagar for publication in the next issue of
Government Gazette.

[ be(: i deE :/L Ji :: II ii : L I(E::1: 1:F rJ :i<s :: i t Loand a kaRr:[1 :Tn agar for uploading on
the official website.
incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abhishek Chopra, Advocate

4
5.

6.

7 Jr
for info lation and necessary action

afeb)

"P'’“""'’'""';''\=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: PL(SI q 2o2(/RG/LP Dated : a7.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shoket Hussain
S/O Shri Ghulam Hussain
R/O Village Gagrian, H.No.36, W.No.2, Tehsil IVIandi, District Poonch

vide notification No. 1052 of 2022/RG dated 28.07.2022 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Yasin beigh)
lstrar Administr3tion

r)'
(Moharmd

No: qbGGq -+G RG/LP Dated:?q.07.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shoket Hussain, Advocate

. .. ... for information and necessary action .
he

tH
fministi dn

el'

WE

traF



3

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ a'tX) ’RG/LP(fy Dated:2?.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akshay Mantras
S/O Shri Himat Singh
R/O Malhota Panshai, Tehsil Bhalla, District Doda

vide notification No. 33 of 2023/RG/LP dated 10.02.2023 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

fasin B'eigh)(Moharii
istrar AdministrAtion

N„ tlbG++- gU RG/LP D,t,dO'I.07.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akshay Mantras, Advocate

. .. ... for information and necessary action .

dpy
Registrar Administration

t W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: gq g3 ;>Daf/RG/LP Datedy7.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd IWunawar Chowdhary
S/O Shri Mob(I Sadeeq
IUO H.No 124, Gujjar Nagar Jammu, Tehsil & District, Jammu

vide notification No. 985 of 2022/RG/LP dated 27.07.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of
sought before the date of expirl
Advocate is ordered there before.

ai

lrovisional licenqe/enrollment must be
unless the absolute/final enrollment as an

“
By Order /a'

(Mohammad Yasin Beigh)
Regist{ar Administr44ion
UNo: LdoG&C ,q 2 RG/LP Dated:29.07.2025

Copy forwarded to the: '

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Jammu
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd IVIunawar Choudhary, Advocate

. .. ... for information and necessary action .

/a
Regist

\/
rarX a inistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 q gq d. 2, if/RG/LP Dated Pq .07.2025

Provisional admission granted underAdvocates Act, 1961 in favour of

Mr. Shoket Ali
S/O Shri Wazir Mohd
R/O H.No 104, Habib Nagar, W.No.9, Samote, Tehsil
Poonch

Surankote, District

vide notification No. 1036 of 2022/RG/LP dated 28.07.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. . a

R\““By Order r)
(Mohammad Yasin Beigh)

’\B

Registrar Administrat
1/ \1,. //

No, tf 6 dq3 - :Zoo RG/LP td:)q .07.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shoket Ali , Advocate

. .. ... for information and necessary action.
)

Ai$i( ninistrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2o2£/RG/LP Dated:/?.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Subder Ali
S/O Shri Mob(1 Iqbal
R/O Seripura, Tehsil Gool, District Ramban

vide notification No. 98 of 2022/RG/LP dated 24.02.2022 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

SR
Fad Yasin Beigh)ohani

trar Administra

By Order r)'

N„ q 676l- 6& RG/LP D,t,d2?.07.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Ramban
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Subder Ali , Advocate

. for information and necessary action.

ml/
Jb

r)
Rbgistrar Administration

b &
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

« d 2ox7RG/LP
l

Dated :27.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sunil Sharma
S/O Shri Manohar Lal
nO Sanoora, Tehsil Rajpura, District Samba

vide notification No. 93 of 2022/R(J/LP DATED 24.02.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqtess the absolute/final enrollment as an
Mocate is ordered there before.

By Order

(iWohammad Yasin Beigh)
Registrar Administration

I) a t e d )11F1() ?a 0 7 a 2 0 2 5 qL M/No: Qb?cq - tG RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Samba
cpc e-courts1 High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(,#harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sunil Sharma, Advocate

. .. ... for information and necessary action. \ J
Q

istrar Administratio

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: :'I< 4 q/2o2VRG/LP Dated 9 ?.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahjabeen Chowdhary
D/O Shri Mohammed Zarief Ud Din
R/O Near Government School Faizabad, Kalaban, Tehsil Mendhar,
District Poonch.

vide notification No. 621 of 2021/RG DATED 05.07.2021 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. _ .

By Order
bY

/n-
(Mohammad Yasin Beigh)
Registrar Administration

+1/No: tID%la -99 RG/LP Dated:2 ?.07.2025 k
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mahjabeen Chowdhary, Advocate

. .. ... for information and necessary action.

{$
:dministration

hq
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION

OF PROVISIONAL ENROLLH

NOTIFICATION

No: 29<g Gl2o2VRG/LP Dated : 29.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mist)a Atiq
D/O Shri AUg Ul Rehman
R/O Khwaja House Ward No.8, Tehsil Basoli, District Kathua.

vide notification No. 606 of 2021/RG dated 05.07.2021 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Mohammad Yasin Beigh)
Registrar Administra

No: tfc>q9(-3 2 RG/LP Dated:2?.07.2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mist)a Atiq, Advocate

. .. .. . for information and necessary action .

iv
Zn)

"e“"'"""'"';'"'C
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 qS7 2o25//RG/LP Dated:29.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaheer Ahmed
S/o Shri Mohd. Muneer

R/O Chan(Ii Marh, Tehsil Surankote, District Poonch.

vide notification No. 562 of 2021/RG/LP DATED 31.03.2021 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order al
PJ

(MohamMl Yasin Beigh)
Regist{ar Adm inistra+jon

][) a (e ICf :4#1p11() ? a 0 7 H 2 0 2 5 1q %1P4&N„ Lro#3B-'to RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zaheer Ahmed, Advocate

. .. ... for information and necessary action.

trar Administrati
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Jq 66 d2o25 /RG/LP Dated :/ 7.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shallu Kumari

D/O Shri Roop Lal
R/O Ram Bagh, P/O Satwari, Tehsil Mandal, Distt. Jammu

vide notification No. 1148 dated 10.01.2020 for a period of one year has been

extended till 31.12.2026 after condonation of delay subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order rny
(Mohammad Yasin Beigh)
Registrar Administrati9n

D,f,d2'? .07.2025 V hdN„ L167qjr q8 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shallu Kumari, Advocate

. .. ... for information and necessary action.

strar AdministratioI i
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMEN

NOTIFICATION

oN/RG/LP Datedy? .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ankita Malhotra
D/O Shri Gopal Chand Malhotra
R/O Near Govt. I.T.I College Sumb Parel, Tehsil &Distrtict Samba,

vide notification No. 1827 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

/ny
(Mohammad Yasin Beigh)
Registrar Administratbn
\-/ W

"M„“
N„ t{bqLI? -< G RG/LP Dated,;Z't.07.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Ankita Malhotra, Advocate

. .. ... for information and necessary action.

r)
R§gistra=A.dmin
[

istration
IF

LI
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT II

NOTIFICATION

No: 2q62 d2o2<7RG/LP Dated : 27.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Sahib Singh
S/O Shri Kuldeep Singh
R/O H.No3, Sector 7 Lane No.1, Gu ru Nanak Nagar, Tehsil & District Jammu

vide notification No. 1070 of 2022/RG/LP dated 28.07.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before Ihe date of expiry unless the abs-3lute/final enrollrnent as an
Advocate is ordered there before.

By Order /a
(Mohammad Yasin Bei
Registrar Administrat

Dated:29.07.2025 vNo: tfc,aga - eH RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Inc..,harge Libray, High Court Wing Jammu/Srinagar 'for information and
also keeping record of the same.
Mr. Umar Sahib Singh, Advocate

. .. ... for information and necessary action.

rar Administration
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HiGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ZZ/e. 2o2f/RG/LP Dated:#7.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Puneet Singh Charak
S/O Shri Padam Singh Charak
R/O H.No.57, W.No.7, Bassi Kalan, Tehsil Bari Brahmana, District Samba

vide notification No. 243 of 2023/RG/LP dated 13.02.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

(MohamklUi'Yasin Beigh)
strar Administr

By Order

N„ Llc,?Ag-49 RG/LP D,t,d,;2?.07.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Samba
('pc e_courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
In(.,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Puneet Singh Charak, Advocate

. .. ... for information and lrecessary action.

-.<
Registrfr Administration
L/ b,P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SR.INAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Il CH d 262.f/RG/LPNo Dated :Jq. 07.2025

Provisional adnlission granted under Advocates Act, 1961 in favour of

Ms. Thukstan Chondol
D/O Shri Nawang Namgyal
R/O Phan-PA, Khaltsi, District Leh

vide notification No. 2130 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been ext€3nded till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/ extension of provisional licence/enrollnbent must be
sought before the date of£xpirv unless the absolute/final enrollment as an
Advocate is ordered there t'efore.

By Order
nYaha

:=P;“*' Ad"i"i;“*F:No: Ll6743- go RG/LP Dated 99 .07.2025

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Leh
Secretary, Bar CouncRI of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Leh
CPC e-Ccurts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Thukstan Chondol, Advocate

. .. ... for information and necessary action.

ra=\dministration

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL E]VROLLMENT

NOTIFICATION

No: 2 ?4 a>2 f/RG/LP Dated :Jr .07.20:25

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Inderjeet Singh Mantras
S/O Shri Ann Manhas
R/O VPO Chakrnalal, Tehsil Khour, District Jammu

vide notification No. 1869 of 2022/RG/LP dated 11.11.2022 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
RegistJ'ar Administration

IE) a (e d g7 a 0 7a 2 O 2 5 1 @N„ Holt&t-88 RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar' for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for infornlation and
also keeping record of the same.
Mr. Inderjeet Singh Nlanhas , Advocate

. . . ...for information and necessary action.

/-)'
Rdgistrar Adrninistration
U W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2qe G @/RG/LP Dated:27.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Haroon Rafiq
S/O Shri IWohd. Rafiq
R/o Chella Mohalla Dehdhran, Tehsil Mandi, District Poonch

vide notification No. 1890 of 2023/RG/LP IJated 11.09.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the' date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administrafion

Dated J f.07.2025 v b8N., e(D Tag? -7£ RG/LP

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Haroon Rafiq, Advocate

. .. ... for information and necessary action .

,,.\ /MM-''
Regist rK\dministration

I

' bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINA(,AR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 qd 7 7oZf/RG/LP Dated:2g.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjay Sharma
S/O Shri Hans Raj Sharma
R/O H.No. E.P.925, Jullaka Mohalla, Tehsil & District Jammu

vide notification No. 316 of 2023/RG/LP dated- 14.02.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollrnent must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order /a
(Mohammad Ya
Registrar Administra

Dated:2g.07.2025 L

sin Beigh)
tion

N„ C{D’} q7-golf RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sanjay Sharma, Advocate

. ..... for information and necessary action.

r)
R$gistrar Administration

’ W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N': JUa4dRG/LP Dated :PP.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manik Pratap Singh
S/O Shri Joginder Singh
R/O W.No.4, Border Road Mav'a, Tehsil RajI)ura, District Samba

vide notification No. 60 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(iRL,rh asin Beig
R rar Adm

Dated£?? .07.2025No: c7o8 CSg - 12 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nlanik Pratap Singh, Advocate

. .. ... for information and necessary action.

'a'

Registrar
mrnrstratron

I,d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

F

NOTIFICATION

No: 2qeq !/caf/RG/LP Dated2? .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubam Bhagat
S/O Shri Om Parkash
R/O H.N.79, Ward No.11, Dhandian MoIr, Village Birshalla, Tehsil & District
Doda

vide notification No. 11 ',’6 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certit'icates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(i?oham;mrasin Beigh) '
Regjstrar Administration

%(MB) if

F/PNo: q6 & 13-Oo RG/LP Dated:;2? .07.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge P_ibray, High Court Wing ,Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shubam Bhagat, Advocate

. .. ... for information and necessary action.

ministratioistra
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/a2iRG/LP Dated :2 ?. 07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashir Abbas
S/O Shri Mohammad Abbas Gathwan
R/O Mohalla Dindain, Tehsil & District Doda.

vide notification No. 59 of 2024/RG/LP dated 20.02.2024 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her C€!rtificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W@'J
(M6hamrMYasin Beigh)
Registrar Adrninistration

][) a t e d }() ? B 0 7 H 2 0 2 5 1/ MNo: yo eat -2 g RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Doda
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mubashir Abbas, Advocate

. .. ... for information and necessary action.

,’-)'
R$gistrar Administration

L $#
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 kg/ al )62f/RG/LP Dated :gq .07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. ,'\bid Malik
S/O Shri Majid Hussain
R/O House No.70, Lane-2, Malik Market, Channi Rama, Tehsil Bahu, District
Jammu

vide notification No. 2704 of 2023/RG/LP dated 22.12.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
Yasin Beigh)han;

Regjstrar Administration

][) a ( e Icf : 2 % O 7H 2 O 2 5 / &dNo: t/o 8 ;27'-3 C RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge l_ibray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abid Malik, Advocate

. .. ... for information and necessary action.

istrar Administrahn

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 qZ2c#2,2 f/RG/LP Dated : 2? . 07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Kumari
D/O Shri Bhagwan Singh
R/O Nagliyan, Garnai, Tehsil & District Udhampur

vide notification No. 2114 of 2023/RG/LP dated 28.09.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay after

condonation of delay and subject to the verification of his/her Certificates/LL.B

Degrees from the concerned University and verification of his/her character and

antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
ham an Beigh)

Regjstrar Administration

Dated :29.07.2025 v WWNo: tloeB% -LRG/LP
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Neha Kumari, Advocate

. .. ... for information and necessary action.

tri minis

bq
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 t/73 ©# 2Q2 f/RG/LP
a

Dated :2 g.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ashwani Kumar
S/O Shri Om Parkash Sharrna

R/o V.P.O Gajansoo, Tehsil MartI, District Jammu

vide notification No. 2098 of 2023/RG/LP dated 26.09.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohamhaii’Yasin Beigh)
Registrar Administr4tion

][) a t e d : 2 ?a 0 7n 2 O 2 5 1 11L/ WN„ t168ttg-52 RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ashwani Kumar, Advocate

. .. ... for information and necessary action .

,-;M'r)’
RegistraTAdministration
q/

he
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

2,25’/RG/LP Dated :29.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sunil Sharma
S/O Shri Isher Dass

R/O Ward No.3, Salal Kotli, Tehsil & District Reasi

vide notification No. 1171 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
,to ift /M

Registrar Administrption
D,t,d,2?.07.2025 t/ b#

aP)

(Mohammad Yasin Beigh)

N„ clot gB-Kb RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sunil Sharma, Advocate

. ..... for Information and necessary action.

b
dministration
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

N
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ :2? ?(# apr/RG/LP Dated # 7.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Murntaz Ali
S/O Shri Bashir Ahmed
IUO Mangota, Tehsil Thanna Man(ii, District Rajouri

vide notification No. 878 dated 19.08.2017 for a period of one year has been

extended till 31.12.2026 after condonation of delay subject to the verification of

his/her Certificates/LL.B Degrees from the concerned University and verification

of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

'E
f)

(Mohammad Yasin Beigh)
Rl 'ar Administration

By Order

No: yo 8 Cl- eg RG/LP D,t,d,2?.07.2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libri3y, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mumtaz Ali, Advocate

. .. ... for information and necessary action .
A

{dministrationa i
n£istk
\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 it ac ’2.2 f/RG/LP Dated:2?.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikas Sharma
S/O Shri Ashok Kumar
R/O Ward No.4, Near ]lanuman Mandir, Tehsil & District Samba.

vide notification No. 1157 of 2021/RG dated 14.09.2021 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administration

N„ -f b &eq;7( RG/LP Dated :24.07.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vikas Sharma, Advocate

. .. ... for information and necessary action.

in\'

Registrar Administration

[ M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 Ll ag <q/o2f/RG/LP Dated :PP.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bhumika Khullar
D/O Shri Ram Singh
R/O H.No 681, Lane No.5
Jammu.

Bhawani Nagar, Talab Tillo, Tehsil & District

vide notification No. 739 of 2021/RG/LP dated 12.08.2021 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar Administration

',M'anD

No: Yo get-8'/ RG/LP Dated :27.07.2025 IJ }#4’
Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bhumika Khullar, Advocate

. .. ... for information and necessary action .

„'
straInFministration

US'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 q 7442.23-/RG/LP Dated 2’? . 07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tashi Angmo
D/O Shri Sonam Paldan

R/O Domkhar near Govt. High School, Tehsil Khalsi, District Leh

vide notification No. 332 of 2023/RG/LP dated 14.02.2023 for a period of one

year has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order %1

(Mohammad Yasin Beigh)
rar Administration

No: q6 rMI 9 RG/LP D,t,d,21.07.2025 b
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Leh
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Leh
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tashi Angmo, Advocate

. .. ... for information and necessary action.

.„4©>Tv
Registrandministration

' W
fa'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ,aye 742d2S7RG/LP Dated : 27.07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Maqsood Ahmed
S/O Shri Mob(1 Bashir
R/O Village Hari, Ghranchoudhria, Tehsil Surankote, District Poonch

vide notification No. 1515 of 2021/RG dated 17.12.2021 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Mohammad Yasin Beigh)
Registrar AdministratIon

][) a t e d : Ii ? 2 e 0 7 a 2 0 2 5 111/ WN„ tdo8':t 3-?b . RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Maqsood Ahmed, Advocate

. .. ... for information and necessary action.

r)
Regjstrar aninistration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

’RG/LPNo Dated : P( 07.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abishek Dhar
S/O Shri Ashok Kurnar Dhar
nO H.No.8, Kanth Paristan, Safakadal, Tehsil & District Srinagar

vide notification No. 30 of 2024/RG/LP dated 19.02.2024 for a period of one year

has been extended till 31.12.2026 after condonation of delay subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order
(Moham'mYasin Beigh)

T'D'’'"""'"';''on

N„ Qb?ol - at _RG/LP D,t,d,2?.07.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Abishek lihar, Advocate

. .. ... for information and necessary action.
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